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IR e & A T8l §; iR

(@) oraUd # W, UG M gRI AW,
e aafa;

o

HUfd Ud dle Dl AL BN |

Rl gt fafafde fvg o9 |

Je=e] dle b TP & A9 ¥ HH T HH Uh IR
Jed Bhfl |

gl dIe $I dodi DI UYL g A OgRT |

faen uReg # g{aufa IR W 3 wew 8FI, o
aRfrEl grRT faffae fdby oo |

gotufa fqem uRyg &1 ofee R |

faem uRug, feafdeme @ wae s e
R, 3R 39 g1yl SR deelid §91v v o,
Rl iR el & Sudel & Qremef
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fazafaerera &1 Aerfore NI &1 gag w0 IR
I W I GIAeT0T WY |

fqemuRyg @ 98l & forw worgfd v BrRf, ol
gRftai gnT fafqfds & Sw |

=T YTfHROT | 21, fowafdeme & = UISeRON @ AREH1, e,
Sfdam &R g U 81, St uRMEIAT gRT faffde
fbu &g |
fREay | 22. s Afdd, Awafderay & 0 9 wrfdexor ar
T @1 9ew 89 @ forg ARIE g, afq ag,—
(@) fgpafaa & &R |eaH <™ §R1 Ul
Eﬁﬁﬁ%;?ﬂ

(@) erg=ifud fearferm &; &

(M) AP AT | er<idferd fdh¥l SRR & forg
RIgSIY SE™T AT © ; T

(@) ool iR @] Henford @R 1§ A
SHH W@ T RN 7, AT

() fodl W &1 G &7 # fodr | wu
H, Pel W AT fd MR H fored v8+ a1
IABT dgEr o & foly gfosd far am & |

Rfaaat & 23. fquafdemer @ fo=it it uifdaxor a1 Mo &1 o8 0

faeafaerrera & A I BUAELSHD Tod H ArF fhdl Rfdd & a1 Ffe

foeft of urferemor P RO ffafda=r Fg g |

g1 Mg ol

Hroaral &1

arfaferm=a =

BT |

MpfAs  RfFaar 24,

pT HXT ST |

gfe feafqered & fedl uildexor a1 Fer § 318
3MepRAe RfFd, ¥ & 9, YN IT 8 O &
PRI BN 2, O S A Afdd A BRI gRI, S S

aew, fodar ug Rad gonm g, &l Fgad a1 TMHide
PHRAT B, JATIF Y AT ST AR AhRAD R W
g ar Amfafde afdd 0 giigexor a1 e @1, |9
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afafaar |

25.

Iy Ay b foru A BN, 9 & R 98 fad
RTgeT 9 98 WRAT 8, 9 gidT |

fovafdemey & wier) a1 e fads &
el afed affoar wfed &) g, <1 oA
Al gRT wHIfea foy o 9t faffase sl
3 foT0 aawas 8 |

(1)

T AfAfI &1 Ted IR SH6 B U 8T, O
gRffel g1 fafAfase e oo |

39 JARY AR deef= 9w v e & Suaeen
& qremefe  fovafoemerm & gom  uRfFdi #
frfeRaa it o fosl faval @ forg Suewyr foar
ST AT, ST~

()

(@)

()

foeafaemea & wifereRoN 3R o= faral o
IHO—99 W Tfeq fbu oW, &1 TeA,
NIERRIRCIRECI S

Ul & Fged & Feved &R wd qen
IHD! AMFTAT AR Hey;

VRER R &g I T of@r Sifaar) &
g @1 Ofd R da1 & feegd iR e
qAT I@! WTRAT R e,

qAT I AT 3R FH,;
fowafderey & HHaRAl & Aar & fAeeH
IR 91d;

HHARTT, BET R fJwafderem & #ew
faaral & AMel H AIReM & fory ufde,
Bl @l e B (CYEF Bi¥) © 9 |
BE < 3R ST BIHAIRMEAT TAT AR
UGTH BR- & Fae H SUde;

Al () @ oRewr & fafeass wfRa,
e & ST W FafRId e,

BT A YHIRT & SIH dTell B 9 grfRid
W‘J:ﬁﬁ?

fafr=1 uteamAl § Al () @ 9= |

TRy Sudy |
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gRfIH |

yorH R, IRGR gRT §910 TG 3R Ioge #
gHIRIa fhU SO denm SH9d! e ufa g faeme
YT B gHeT T SIe) |

S TR 3R dee™ 991¢ Ty Al & Iu«e &
JgdfE, fqwafdere @ uwaadl  aRfEEl H
freforaa |l a1 fsl fawal & forg Suey
ST DT, 3fTT—

) faeafdemera & g wifdeaen &1 gord;
@) o ar i 3R faxira ufshar,

€

o)

(M feafdeme @ UifSaxol § oruUd B
gfaffer;

(&) AU foqmT &1 gord iR fdemE fawrT @
FHO g1 g AT,

(8) USd 3R GREBR AR HR;

(@) Y&l &1 Fold 3R Y&l &l FA1i & fofg
m,'

(®) I Bl YARIer;

() fafr=T gy f[Aaron # AR @ |w=an
Eb—ftlﬁaﬁ_"f(’:ﬁ?

(3) 9 99 fawg, S g9 IAey & SuSH)

o orefd uRfel gy fafafase fso o
g |

ger gRfIm & a1 favafaemey & uRfE, vew
IS gRT Il M & 3rgAed | 991¢ Sigd |

gl dle, THI—9HT UR, AU 7 IifaRaed afRfm
T BT AT 39 YbR 991 ¢ GRF=FE] &1, 59
gRT H SS9 U Sudfed Ofd H, dwed ar
R BN THT:

R I8 & ya dre, d9 do fdeafdene™ &
fr foemm urfdrexor o uiRerfa, wifdaal a1 e
Bl garfdd dxa drel uRfaw FE0 gAreIm an
gRfIH § I3 FINEE T8 B, 9 dd b U
UIfSAROT BT UATd UR N Fdd R Bl dR
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ToH IS |

28.

U 81 fhar AT 8 IR 39 UYHR Fdd Bls N,
foRgg wu & B8R 9o ol o gRT 39 W
o fdar smoem |

T yde uRfergd wr uRfgdl & gRadw ar
IRIIAT BT Feled I1 FREA, WRGR & 3G
@ el B

9 QY AT deyF §9g Y A ar gkt
& QU] & JeyH, Usl 9, IR e &
J, U YA JIIQY g7 FhIT, e I8
ﬁwﬁamzﬁmaﬁawwﬁfﬁmﬂgﬁﬁ
THgl 3R U eyt ¥ fAfaRad e a1 foha)
W favat @ ey # Sudy foy o da, rfq —
(@) fowafdener 4 BT BT Udy IR SH ®I H
SBT ATHID:
(@) fawafoemey @ SumfeRl, fewimi IR wHTT
9H & foTg MR fhy ST arel  uTsashe;

() Suter, fSwd, wH-um iR 8= famm
Fal IUMRAT Y= &A1, I foly =gAaq
3EAY AT 39 U By S iR Srfemme
foy STM & Hag H§ Ar,

(&) JrAarghrl, BrEghcdl, gRie, ucd AR
REDBR T [T S B 20,

() wer  feri,  wEasl @R '
(Afevexs) @ U IR Fgfed @ Af
qAT H<icdl Ald RIS BT FaTel;

(@) foeafdenem @ fafr=1 urcueeHl, o,
SURRT ok R & forg waRd @ oM
qrell Biv;

() feafdeney & @AM H BET & a< @
o
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AT |

faf e |

30.

() BHEl & f[Ivg JIRNAHG HRAE & Hae
¥ Iudy :

() P = Mo &1 o, R iR 6,
S fawafdemey @ etflre Siiad & S99 &
foTu g FHI WG,

(3) o= favafaemeral iR Swaar el Aweml ©
AT AEPR 3R TN B Afa; 3R

@) v 9l o faww, 9T 39 Sregrey A
agd™ 99 U uRMTAT & @efe srearew
SRT SUG fohar ST aruferd § |

gay dre, A1 A Al Mg & geia bl |fferd
PR U JALATQT DI SUTIRT BT AT AT b1
gRT AU Ty &l 1 gema &7 FMford 9 &) &
HRUT TR BT IR T BRoN, Il dI5 8, ©
1T TR BT I B Bl o WO IR
S Uit R IR e, ydy 9re a1 fewforat
R fIaR & g favafdene & Jeueen o i

SUIRU Afed a1 I 941, AT B 3R

qeggarq RN M gRT JeIl JfgAIad  Jfeuras
yg B |

UIH ATy | 3= (1) AR sredreer, faem
URYE gRT g4 S, 578 Ueer a1s gRT fgAlad
fhy SM & T IR e B IS IS
& forg wReqa e Srger |

faer uRug, ey 91 &R o Mo & gedl &l
Aftaferd A gY ALATeE B AT A IUTARA Sl
a7 U g Ferdl b AT 9 B B fly HROT
e worll, q1 yay drs AR T Fer, fa=n
gRYg @ fCultRl R AR &3 iR f[qeafdeme
& AR B UH YR Gfed a1 IAd {970
qAT—3THINGT JFEATST Yged BT |

faeafderer & Unirexor, Udy qie & Yd AJdled &
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BT AT |

32.

I, I W B AR D g e Afaferd
P HRIR & Fdaled & foIy, 39 ey iR
agde g9re U fgEi, aRfFEl &iR srearewl ¥
g fafr| a9 e |

fozafdemery & yd9r, gdem ATl & MR WR faar
ST |

fovafaamera & uder @ fouv amaar (3R<) ar ar
gder & foIU IEdr oiem U &fdi a1 Us QiR
qeuadl & AU UeddR 3R fhardami H
ST & SR TR A7 g WR TR AT I F907
Ui Adlfeld - dlel faeafdereral @& H
ERT AT 5T & fhdll SIfABROT gRT Harferd fhel
Jder TR H SIfUTK 3l AT VS B IR W
TR BT T bl

WR] RS AR Thild! qredshdl 4
TA%T, dHael Y WKl & JedH 9 & 8 |

I ST, STgged Siaiadl 3R 3= fUss
T & B IR AT BEl & foy f[qeafdenea
H yae @ fou A (M), 99 RAER B Afd D
AR JARIEIT BT SITgfT |

maﬁﬁﬁmzﬁﬁvmqwﬁw qedT fererd
9 (), fame @ e el @ fog
JIRIETT T SITUAfT |

faeafaenera, gwardadi o # o= uggeAl ¥,
T BET BT YA <V B Y AT AT UGAGH YR
PR D forg, S ware & forg wfdd fleror Afafa
& RBIRY & ef= BRI, I ARBR B Jd
JFAGT UKl BT | I Al 99 & BEl & o9
& Yde AU M T AN BT |

fozafdemey IHI—9 W IUHI BT IREET AR
AT GRIETd B 3R 39 ARDBR Dl AJAGA b
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forg wonT iR WReR ywE uiitd & O 99 &
IR argdTe gferd (YeT) Bl e

R AT WWPR dF AN B AR

AT giord (Ye) T8l BRal B, Al 39 WRBR
ERT IR, ®U A IAJarad fbar Ta1 qHS SITQ

R I8 3R b e UreueH o oy
fafeaa & foram Smom iR 9 uraew H afRia
fapa STreT

WR] I8 IR I & eAlOrep ay & IR
B HEAT B YANferd A1 [uraRd el far
TG |

fozafdeme gRT TRIR & T8 BN IREAl W), Y
WeR g fafed Afa & 1fea & = arelr wfafa
g AR fear Som, S 39 R AR &9 @
qeaTq 37U RIBIRY AREBR BT U B, b
URATTad BINT—

(@) Fraflad & fro—

() foeafderer @ amadl &g &1 gid ®
fery ; ik

(i) fowafderay & R Ao & foru
aruferd sl & forg,

BT M & oy 9afa g; siiR
(@) Srgfaega U & e e 8 |

SUIRT (2) & 3refi9 RIwIRe ura 89 @ ugarq af
TRER & FARTT & ST 8, A I8 B Gl Bl
AT PR B |

SURT (3) & AP WHR R AHIRT B
AT, 3Tel JARIeTT b i 291 |
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R} &
YT |

33.

34.

(2)

g% YA T & YRS W AR fHAT T gom A
IS Holel d¥ $ 30 PRI ddb, 7 & IAqD
qgard  (IUdrd), fdwafdened W gR1 Hdrold
UJd  UGIHH @ folu Uersi @l ST,
JqTReIfT, JTgdIte a1 aIifd MR W IR 3R
YRR BT AR U G BT hely A Ul
BT

Wy ' fb fHH N R @, Al
faeafdener s ST Al &1 Uled & # Tt B,
dl g8 JUTEI—Ydl W, U Ruie, forad uxler
DI YBTRIT AT DI AR T B & ANAR
PR 3T MY 8, AR B TKd SN | ERBR
9 W U e SR aR Jaifl, 8 a8 wfosy A
JER 31Ut & forg Sfua wwer |

TEIHIL— "W & gl |, IS U0
ST ORETIeN &l IHhF &1 91T 8, & YRS 8 &I
Tayg, faT 3R IRRg & IR H &RT <9 el AR
I B IR Rrad aaragiRe geTeil &1 =IRT
afefera s |

foeafoeme 9 N1 Wdifeld U™¥® WRIET B
gRUAT &1 =Iyon, Udh AR yigasd &l Rier &l
Jifrm drg W 9 o & iRk &9 &1 W
AT 3R et ft <o & 92 U aRg ¥ reT
¥ SgreT Yares fod & iar eifvd &

=22

R B A BRU W Al fAeafdened
Tl fam @1 em@fy @& iR faefl 1 oenm
gReEl @1 iftH wT | EIvoT SR H e g,
IE e Rule, e faere & @RaR dRor fQu
g, AR B WD I | WRAR I W
foer SR &R Aadl, g 98 Al d d8cr
3T & forg Sfaa s\ s |

Pls WY qer I1 el Wi BT URUH, dad 59
HROT 9 JfafSET FE SevrT W b

F3asg
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SeTid TIRIE |

Y- |

fafrea &
Il Rt &
frmt, fafEt,
gfaH enfe &1

SR |
¥ Rure |

If¥e  oRg R
IGT YR |

fazafderery 7 arT 33 IR @ GRT H Jor fud
OIET B TG HT U Bl fhar & |

. faeafaemer &1 erid 9ERIE, yde  Aeftre 99 o

SuTerRy, fee™ ge e a1 foddl o= waioa & forg,
gRfFH gRT erfafed Afa & smafora fear o |

. favafaere, s feiRor @ik g aRug (ToT),

AR A JUAT WOAT & a9 a¥ & HaR, Ugrae
YT BT 3R WRGR AT VA 3 A gas il
P, S fawafdeme §RI IV U UIgdhAl 4 Adg o,
I FRer 3R geme uRug gRT fawafdered &
Gy U & Ix # gfua s Jn eafderer doeenq
Udd U 9Y B IR WX UH YA Bl AdIdhd
BHRATET |

. 39 ey H oIfdfde feAr 9d & Bl gu o 4,

faeafdener, fafa feml & wa femi A,
AfTmY Sfe BT quTer B B Iy 3meg BN &R T
Mol @ U wEd glou] S8R HERdl  SUde
PRATG, S I9d gRT Gl & dsd iR HaaAl BT
aree XA 6 fog efea '

. (1) fawafdenes @ aiife RUid, g9y 918 §RT IR &

SEEfT, fS9H o 91l & AR [qeafdener
gRI I Wl @ gfd @ forg oW Y FHeA
|faferd 81 3R a8 RN Me gRT JgAled &
SQT e S9! Ui UriSie e &l URd &
ELI

2) SR (1) @ e TR @ T8 aiife RUid @
gferl TRER B W UKd B Sl |

(1) fReafdered & Jo—ua Ald dii¥e o, Y&y 91
& Pl @ e SUR Y we @ik i o
faeafdere gR1 9 ygoE & forw fgad oman
WRAH! §RT UAPH a4 H & F HH (d dR
udiferd fey e |
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INPR DI

forIeToT B B
grfaar |

PIRICEAEGIR]
o1 faged |

40.

41.

ogr glen Ruie afed aifife ord &) T ufa, IRl
T T TRda @ S |

IR e & dueron dfed aiffe oRd &R orr
Wiem RUIE @ b ufd, grisid Na™ b Ukd
BT ST |

STRI (1) @ | IR fey v arffie ol iR
JoIud B U, TRBR BT W1 UK DI ST |

faeafdene @ <@l 3R eramler Rue 9 I d
WAR BT WL, afe ®is 8, IR o & a9
RGT ST IR IR e v fAee SR &,
S g8 I Tl TAT D! JUTAT b IR H
WRHR B RA & FwEfy |

IO, GRIAT SR IHuE A1 feafdemem ¥
TR fedl o= fovy & wR IffAf¥ad &= &
e & oy WRer, 0 Ofa |, o fafta @
U, U fad a1 Afddl 9, S U8 SiRia 99y,
fariRor Hxarfy |

WWW?W@WE%W




Hfawa gRRerfoat
¥ WRHR & a9y
grfeRTam |

42.

R fawafqened o1 fauceq, fFrafa argamha
qrer BT @ SR T gRT ST wreahH b Y
ST @R S8, gy, Iurferl, e a1 REpR
ye™ fBy STM & ggarq & 99T 8N |

fozafdemey @ fogeqd wR, fovafoemem & 99a
gRERET IR Tf¥c, yRSe e § fAfed &
SITGAT

R I Udoie e, faeafderera &1
TIPT WYAT & Ui 9¥ & Wik fagfed &) <dr
g, o fowdfoemem @7 9 aRawufcra, aaa
faeehmal 9 ¥fed, WReR # Ak & Sy |

I RGN Bl I8 Taid sar & fb fazafdame 3
9 ATQY IT dged §49g 1y s, oRfEHr ar
RN & bl Sustl & Sooiud fhaT a1 59
IR B IAT SUd gNT o fhu U fha)
e &1 Seotad fhar ® a1 oy v fesl aRaasr
BT U BT Bl fear § a1 fvafaerey #
R guey a1 guRmEa @ Rt SO 21 7% &,
a1 ug, favafaemera &1, Yareiw fod & fiar &R
SRIT & @1 e A gY, e IR &l %
SIS FHTIT BT MY T A8l fhar S=r arfey |
Ife PR BT, SWIRT (1) & 39 o fpg 71w
Aifey WR faeafdena &1 SR UTe 89 UR, FHEmE
g Oar & fF S ey ur a9y Y
e, oRfEi a1 s & wERd A1 fheel
SUSH] & Seolod BT T 59 AR & Jf9 59
maﬁﬁ?qwﬁé?ﬁa%wzﬂmﬁqw
qReEl BT Yiel - HRd Dl AT fa<ig fpga~y ar

FHIRTAT BT YA A ¢, o a8 W0 oirg @1
AT B, ST 98 ATITID HHS |

WER, SWRT (2) & e fo=lt +ff g & v
% forg, fo=dt 1 Qfpe @1 ST _A QIR 99 W
Rue <9 & forg, e ASaHRT a1 SIfSHIRal &t
Fgad & gl |

SUWRT (3) & €9 Fygad Sia Sff¥gerl Al
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1908 &l 5

1974 DT 2

JTHIRAT B g8 wfdaar s, < fafae ufshar
Ifedr, 1908 & 3ehH, fA=foilRaa fawal & dde #
qre &1 faoRer &xd 9y Rifda =marew § fAfea
g, srfq—

(®) Tl <l
IR 99T UR IAD! GRIETT HRAT;

(@) BT VAT TXAEST AT Pl I AN, S
e § 9ofia &1, BT UdhIdRol iR S Ul
fu ST @ 3rveT BT

() fHd ST I BT Ald S el @l

Bl JHT HIAT 3R BN BT

39 ITRY & INH O B I8 od TSRy AT
IFfTHIRAT 1, gvs Ufshar Afedr, 1973 &1 IRT 195
IR I 26 & YA & forv Rafde =amamerm
THST ST |

SUYRT (3) & AN g ARTHRT A1 ARTHIRAT |
STig RUE g 89 WR, Ife IRGR BT FHRmE &l
Sen & b faeafdened o g9 ey a1 dgHe
g0 U foE, oRfeEl a1 s & wHsd a1
frsl Susel &1 Scoioq fhar 8, I7 39 IR &
2 1 feu v gRa== &1 uTe & Bl foar g
a7 fawafdened iy @udy iR HUmET &I
Rafd Su= &1 w3 B g fowdfdeare @
NeITh TR B Waxl ©, df dg fazafoemey &
FAOA & IMQY Hll AR PIg UemEsd  Fga
HfT |

SUIRT (6) & AT FRIaT UTS DI 3H QY
& INH, IRN e Tur ydy dre @ o wrfadat
g 3R a8 3o 9 dxial & Sregdla BN QIR
fazafdemey @& HRIGATA BT YT BRI o7 ddb
fo frafta degen @ sEl @1 iftw 99 e
UISghd URT A B of dAT S5, JATRM, SUTerT,
S a1 REBR Y 1 aR QU Y |
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JeiRerfar, Iurferl, feeH a1 qREpR UaH by
STH @ U Wed, S9 W9 @l Udh RUie
RGN DI T |

STERT (8) @ 39 Ruld @ uifid W WP,
RoT0s H SR g, fdvafdenery o1 fawfed
T BT ARY IR HE IR VA SR &
JHIE bl aNg 9 fawafdeney faafeq &1 s
den fdged @ dRrg W favafderey @7 99d
gRufcaal 99w facr i 9 e, Wwer § fafed
81 SIgT |

WRER, 59 JLRY & IS Bl HHIf~ad HI b
forg Jrous # SMfERgEAT gRT | 94T Hal |

Il QI 1 ATl UR Ufddel YHTa STel {9,
g Al § eEfalRag wawa a1 fel vl &
fore Suay fear S |\, tefa—

(@) ORT 42 B SWRT @) & TUS (€) B 3fH
(@) 3 AWy S 39 ARy & i Al gry
fafea fope o= enufera € ar fvu < F& T |

39 JARY B M g9V U I E, SHa
S UHR §9N 9 & U¥EN, JARIER WY, Iy
oo ST @& 99, 979 98 99 § 8 &9 fad «
YA A @ oIy, S U | ¥ IT &I AT 3ffda
MBS FAT H YR B Al W WG AR A,
S 99 &, 99 7 39 YBR & U B AT b
e & 9 D A9AM ¥ Ud, I A JqT U
frgl Y |l & SuraRor ol € a7 9gad ©
STl © b 0 @ie | S8 9917 WM 9y, o
qaearg, IR, W FH dad U9 SUTaRd
wT H B YY) B AT SHBT Bls Y9I T8) BT,
T UAT Bls Wl SUTIRYT AT STflelidRor 39 a8
$ AT gd H Bl g Bl 9 @ falemear o
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HISAZAT T A

CARIGEN

T0 {10 ST,
dfaa (fafe) |

RISEERE

2010

44.

D3 Ul YATT T8l STel T |

I 5 I & IUYdel Bl Hraffead H § hlg
HfSTs SU~ Bl &, I WRBR, 9 H YHIIrd
QY ERT U JUYEY PR Fhil, Sl 9 Qe &
IUGel § ST 9 & IR I YAl HiSAE Bl
P & oY 39 7aegd: AT FHEIM Udd Bl

W] 9 ORI & i VAT BT I,
S JARY & YRS A I ¥ Bl A & AqEH
& gTEq el fBar S |

39 ORI & JNH T T P IS, IAD 59
UpR fhU STM & ugard, JUeeRie g faum
T & FHeT T SITUT |

St g,
ST, fRATe ueer |
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AUTHORITATIVE ENGLISH TEXT
Ordinance No. 5 of 2010

THE SRI SAI UNIVERSITY (ESTABLISHMENT AND REGULATION)
ORDINANCE, 2010.

Promulgated by the Governor of Himachal Pradesh
in the Sixty-first Year of the Republic of India.

An Ordinance to provide for establishment,
incorporation and regulation of the SRI SAI University, Palampur,
Himachal Pradesh for higher education and to regulate its
functioning and for matters connected therewith or incidental
thereto.

WHEREAS, the Legislative Assembly of Himachal
Pradesh is not in session and the Governor of Himachal Pradesh is
satisfied that the circumstances exist which render it necessary for

her to take immediate action;

NOW, THEREFORE, in exercise of the powers conferred by clause(1)
of article 213 of the Constitution of India, the Governor of Himachal Pradesh is
pleased to promulgate the following Ordinance :-

Short title and 1. (1) This Ordinance may be called the SRI SAI
commencement. University  (Establishment and  Regulation)
Ordinance, 2010.

(2) It shall come into force on such date as the State
Government may, by notification in the Official
Gazette, appoint.

Definitions. 2. In this Ordinance, unless the context otherwise requires,-
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(a)

(b)
(c)

(d)

(e)

(f)
(@
(h)

@

G
k)

@
(m)

“Board of Management” means the Board of
Management constituted under section 19 of this
Ordinance;

“campus” means the area of University within
which it 1s established;

“distance education” means education imparted by
combination of any two or more means of
communication, viz. broadcasting, telecasting,
correspondence  courses,  seminars,  contact
programmes and any other such methodology;
“employee” means any person appointed by the
University and includes teachers and other staff of
the University;

“fee” means monetary collection made by the
University or its colleges, institutions or study
centers, as the case may be, from the students by
whatever name it may be called, which is not
refundable;

“Government” or “State Government” means the
Government of Himachal Pradesh;

“Governing Body” means the Governing Body
constituted under section 18 of this Ordinance;
“higher education” means study of a curriculum
or course for the pursuit of knowledge beyond
10+2 level,

“hostel” means a place of residence for the students
of the University, or its colleges, institutions and
study centers, established or recognized to be as
such by the University;

“notification” means a notification published in
the Official Gazette;

“off campus/study centre” means a centre of the
University established by it outside the main
campus operated and maintained as its constituent
unit, having the University’s complement of
facilities, faculty and staff;

“Official Gazette” means the Rajpatra, Himachal
Pradesh;

“prescribed” means prescribed by rules made
under this Ordinance;
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“regulating body” means a body established by the
Central Government for laying down norms and
conditions for ensuring academic standards of
higher education, such as University Grants
Commission, All India Council of Technical
Education, National Council of Teacher Education,
Medical Council of India, Pharmaceutical Council
of India, National Council of Assessment and
Accreditation, Indian Council of Agriculture
Research, Distance Education Council, Council of
Scientific and Industrial Research etc. and includes
the Government;

“section” means a section of this Ordinance ;
“sponsoring body” means the Managing Committee
SRI  SAI  College of Engineering and
Technology(Society), Badhani-Pathankot registered
under the Societies Registration Act, 1860 and its
subsidiary branch of society “SRI SAI Educational
and Charitable Society, Sungal(Padhiarkhar)”
Tehsil Palampur, District Kangra registered in
Himachal Pradesh.

“State” means State of Himachal Pradesh;
“statutes”, “ordinances” and “regulations” mean
respectively, the statutes, ordinances and regulations
of the University made under this Ordinance;
“student” means a person enrolled in the University
for taking a course of study for a degree, diploma or
other academic distinction instituted by the
University, including a research degree;

“study centre” means a centre established and
maintained or recognized by the University for the
purpose of advising, counseling or for rendering any
other assistance required by the students in the
context of distance education;

“teacher” means a Professor, Reader, Lecturer or
any other person required to impart education or to
guide research or to render guidance in any form to
the students for pursuing a course of study of the
University; and

“University” means SRI SAI University, Palampur,
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The objects of the
University.

Incorporation.

3.

Himachal Pradesh.

The objects of the University shall include,-

(a)
(b)
(©)
(d)

(e)
(f)
(@

(h)

(1)

2)

3)

to provide instructions, teaching and training in
higher education with a view to create higher levels
of intellectual abilities;

to establish facilities for education and training;

to carry out teaching, research and offer continuing
education programmes;

to create centres of excellence for research and
development relevant to the needs of the State and
for sharing knowledge and its application;

to establish campus in the State;

to establish examination centres;

to institute degrees, diplomas, certificates and other
academic distinctions on the basis of examination or
any such other method; while doing so, the
University shall ensure that the standards of
degrees, diplomas, certificates and other academic
distinctions are not lower than those laid down by
regulating bodies; and

to set up off campus centres, subject to applicable
rules or regulations.

The first Chancellor and the first Vice-Chancellor of
the University and the first members of the
Governing body, Board of Management and the
Academic Council and all persons who may
hereafter become such officers or members, so long
as they continue to hold such office or membership,
are hereby constituted a body corporate by the name
of the SRI SAI University, Palampur, Himachal
Pradesh.

The University shall have perpetual succession and a
common seal and shall sue and be sued by the said
name.

The University shall be situated and have its head
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(iv)

(v)

(vi)

(vii)

(viii)

quarter at Palampur, District Kangra, Himachal
Pradesh.

The University shall have the following powers and
functions, namely: -

to provide for instructions in such branches of
learning as the University may, from time to
time, determine, and to make provision for
research and for advancement and dissemination
of knowledge and for extension of education;

to conduct innovative experiments in modern
methods and technologies in the field of
technical education in order to maintain
international standards of such education,
training and research;

to organize and to undertake extra-mural
teaching and extension services;

to hold examinations and grant diplomas and
certificates to and confer degrees and other
academic distinctions on persons, subject to
recognition by any statutory body under any law,
if required, and to withdraw any such diplomas,
certificates, degrees or other academic
distinctions for good and sufficient cause;

to create such teaching, administrative and other
posts as the University may deem necessary,
from time to time, and make appointments
thereto;

the sponsoring body/university shall appoint full
time regular employees for the university and the
salary of the employees shall be deposited in the
bank account of the employees every month;

to institute and award Fellowships, Studentships
and Prizes;

to establish and maintain Hostel including Halls;
recognise guide, supervise and control Hostels
including Halls not maintained by the University
and other accommodation for the residence of
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(xvi1)

the students, and to withdraw any such
recognition ;
to regulate and enforce discipline among students
and employees of the University and to take such
disciplinary measures as may be deemed
necessary;

to make arrangements for promoting health and
general welfare of the students and the
employees of the University and of the Colleges;

to determine the criterion for admission in the
University or its Colleges;

to recognize for any purpose, either in whole or
in part, any institution or members or students
thereof on such terms and conditions as may,
from time to time, be specified and to withdraw
such recognition;

to develop and maintain twinning arrangement
with centers of excellence in modern advanced
technology in the developed countries for higher
education training and research, including
distance education subject to the University
Grants Commission Act, 1956 and the
regulations made thereunder;

to co-operate with any other University,
authority or association or any public body
having purposes and objects similar to those of
the University for such purposes as may be
agreed upon, on such terms and conditions as
may, from time to time, be specified by the
University;

to co-operate with other National and
International institutions in the conduct of
research and higher education subject to the
University Grants Commission Act, 1956 and
the regulations made thereunder;

to deal with property belonging to or vested in
the University in any manner which is
considered necessary for promoting the objects
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(xxiv)
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of the University;

to enter into any agreement for the incorporation
in the University of any institution and for taking
over its rights, properties and liabilities and for
any other purpose not repugnant to this
Ordinance;

to demand and receive payment of such fees and
other charges as may be specified from time to
time;

to receive donations and grants, except from
parents and students, and to acquire, hold,
manage and dispose of any property, movable or
immovable, including trust or endowed property
within or outside Himachal Pradesh for the
purposes and objects of the University, and to
invest funds in such manner as the University
thinks fit;

to make provisions for research and advisory
services and for that purpose to enter into such
arrangements with other institutions or bodies as
the University may deem necessary;

to provide for the printing, reproduction and
publication of research and other work, including
text books, which may be issued by the
University;

to accord recognition to institutions and
examinations for admission in the University;

to do all such other things as may be necessary,
incidental or conducive to the attainment of all
or any of the objects of the University;

to frame statutes, ordinances and regulations for
carrying out the objects of the University in
accordance with the provisions of the Ordinance;

to provide for dual degrees, diplomas or
certificates vis-a-vis other Universities on
reciprocal basis within and outside the country;

to make provisions for integrated courses in
different  disciplines in the educational
programmes of the University;
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University to be
self-financed.

No power of
affiliation.

Endowment
Fund.

(xxvil) to set-up colleges, institutions, off-campus
centres, off-shore campus, study centres or to
start distance education, after fulfilling the norms
and regulations of the Central Government
Regulatory Bodies and Central Government,
issued from time to time, and after obtaining the
specific approval of the State Government; and

(xxviii) to seek collaboration with other institutions on
mutually acceptable terms and conditions.

(2) In pursuit of its objects and in exercise of its powers
and in performing of its functions, the University shall not
discriminate between any person, whosoever, on the basis
of caste, class, colour, creed, sex, religion or race.

The University shall be self-financed and it shall not be
entitled to receive any grant or other financial assistance
from the Government.

The University shall have no power to affiliate or
otherwise admit to its privileges any other institution.

(1)  The sponsoring body shall establish an Endowment
Fund for the University with an amount of three
crore rupees which shall be pledged to the
Government.

(2) The Endowment Fund shall be kept as security
deposit to ensure strict compliance of the provisions
of this Ordinance, rules, regulations, statutes or
ordinances made thereunder.

(3) The Government shall have the powers to forfeit, in
the prescribed manner, a part or whole of the
Endowment Fund in case the University or the
sponsoring body contravenes any of the provisions
of this Ordinance, rules, statutes, ordinances or
regulations made thereunder.

(4) Income from Endowment Fund shall be utilized for
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General Fund.

Application of
General Fund.

9.

10.

)

the development of infrastructure of the University
but shall not be utilized to meet out the recurring
expenditure of the University.

The amount of Endowment Fund shall be kept
invested, until the dissolution of the University, by
way of Fixed Deposit Accounts in any Scheduled
Bank subject to the condition that this Fund shall
not be withdrawn without the permission of the
Government.

University shall establish a fund, which shall be called
the General Fund to which following shall be credited,

namely:-

(a) fees and other charges received by the University;

(b)  any contribution made by the sponsoring body;

(c) any income received from consultancy and other
works undertaken by the University;

(d) Dbequests, donations, endowments and any other
grants; and

(e) all other sums received by the University.

The General Fund shall be utilized for the following
purposes, namely:-

()

(b)

(©)

(d)

for the payment of salaries and allowances of the
employees of the University and members of the
teaching and research staff, and for payment of any
Provident Fund contributions, gratuity and other
benefits to such officers and employees;

for the expenses to be incurred by the University for
services availed including services like electricity,
telephone etc.;

for the payment of taxes or local levies wherever
applicable;

for up keeping of the assets of the University;
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for the payment of debts including interest charges
thereto incurred by the University;

for the payment of travelling and other allowances
to the members of the Governing Body, the Board
of Management and the Academic Council etc.;

for the payment of fellowships, freeships,
scholarships, assistantships and other awards to
students belonging to economically weaker sections
of the society or research associates or trainees, as
the case may be, or to any student otherwise eligible
for such awards under the statutes, ordinances,
regulations or rules made under this Ordinance;

for the payment of the cost of audit of the funds
created under sections 8 and 9 of this Ordinance;

for the meeting of expenses of any suit or
proceedings to which University is a party;

for the purpose of movable and immovable assets;

for the payment of any expenses incurred by the
University in carrying out the provisions of this
Ordinance or the statutes, ordinances, regulations or
rules made thereunder; and

for the payment of any other expenses as approved
by the Board of Management to be an expense for
the purposes of the University:

Provided that no expenditure shall be incurred
by the University in excess of the limits for total
recurring expenditure and total non-recurring
expenditure for the year, as may be fixed by the
Board of Management, without its prior approval:

Provided further that the General Fund shall,
for the purpose specified under sub-clause (e), be
applied with the prior approval of the Governing
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Officers of the
University.

The Chancellor.

The Vice-
Chancellor.

1.

12.

13.

Body.

The following shall be the officers of the University,

namely:-

(1)  the Chancellor;

(i1)  the Vice-Chancellor;

(i11)) the Registrar;

(iv) the Chief Finance and Accounts Officer; and

(v)  such other persons in the service of the University

(D

2)
3)

4

(1)

as may be declared by the statutes to be the officers
of the University.

The Chancellor shall be appointed by the
sponsoring body for a period of three years, with the
approval of the Government in such manner and on
such terms and conditions as may be specified by
the statutes.

The Chancellor shall be the Head of the University.

The Chancellor shall preside over at the meetings of
the Governing Body and convocation of the
University for conferring degrees, diplomas or other
academic distinctions.

The Chancellor shall have the following powers,
namely:-

(a) to call for any information or record;

(b) to appoint the Vice-Chancellor;

(c) to remove the Vice-Chancellor in accordance
with the provisions of sub-section (7) of
section 13 of this Ordinance; and

(d) such other powers as may be specified by the
statutes.

The Vice-Chancellor shall be appointed by the
Chancellor, on such terms and conditions as may be
specified by statutes, from a panel of three persons
recommended by the Governing Body and shall,
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subject to the provisions contained in sub-section
(7), hold office for a term of three years:

Provided that after the expiry of the term of
three years, a person shall be eligible for re-
appointment for another term of three years:

Provided further that Vice-Chancellor shall
continue to hold office even after expiry of his term
till new Vice-Chancellor joins, however, in any
case, this period shall not exceed one year.

The Vice-Chancellor shall be the principal
executive and academic officer of the University
and shall have the general superintendence and
control over the affairs of the University and shall
execute the decisions of various authorities of the
University.

The Vice-Chancellor shall preside over at the
convocation of the University in the absence of the
Chancellor.

If in the opinion of the Vice-Chancellor, it is
necessary to take immediate action on any matter
for which powers are conferred on any other
authority by or under this Ordinance, he may take
such action as he deems necessary and shall, at the
earliest opportunity thereafter, report his action to
such officer or authority as would have in the
ordinary course dealt with the matter:

Provided that if in the opinion of the
concerned officer or authority such action should
not have been taken by the Vice-Chancellor, then
such case shall be referred to the Chancellor, whose
decision thereon shall be final.

If in the opinion of the Vice-Chancellor, any
decision of any authority of the University is
outside the powers conferred by this Ordinance or
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The Registrar.

14.

(6)

(7)

(1)

2)
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statutes, ordinances, regulations or rules made
thereunder or is likely to be prejudicial to the
interests of the University, he shall request the
concerned authority to revise its decision within
fifteen days from the date of decision and in case
the authority refuses to revise such decision wholly
or partly or fails to take any decision within fifteen
days, then such matter shall be referred to the
Chancellor and his decision thereon shall be final.

The Vice-Chancellor shall exercise such powers
and perform such duties as may be specified by the
statutes or the ordinances.

If at any time upon representation made or
otherwise and after making such inquiry as may be
deemed necessary, the situation so warrants and if
the continuance of the Vice-Chancellor is not in the
interests of the University, the Chancellor may, by
an order in writing stating the reasons therein, ask
the Vice-Chancellor to relinquish his office from
such date as may be specified in the order:

Provided that before taking action under this
sub-section, the Vice-Chancellor shall be given an
opportunity of being heard.

The Registrar shall be appointed by the Chancellor
in such manner and on such terms and conditions of
service as may be specified by the statutes.

The Registrar shall have power to enter into
agreement, contract, sign documents and
authenticate records on behalf of the University and
shall exercise such powers and perform such duties
as may be specified by the statutes.

The Registrar shall be the Member-Secretary of the
Governing Body, Board of Management and
Academic Council, but shall not have the right to
vote.
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Authorities of the
University.

The Governing
Body.

15.

16.

17.

18.

(D
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(1)
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The Chief Finance and Accounts Officer shall be
appointed by the Chancellor in such manner and on
such terms and conditions of service as may be
specified by the statutes.

The Chief Finance and Accounts Officer shall
exercise such powers and perform such duties as
may be specified by the statutes.

The University may appoint such other officers as
may be necessary for its functioning.

The manner of appointment of other officers of the
University and their powers and functions shall be
such as may be specified by the statutes.

The following shall be the authorities of the University,

namely:-

(1)  the Governing Body;

(11)  the Board of Management;

(i11) the Academic Council; and

(iv) such other authorities as may be declared by the
statutes to be the authorities of the University.

(1) The Governing Body of the University shall consist
of the following, namely:-

(a) the Chancellor;

(b) the Vice-Chancellor;

(c) five persons, nominated by the sponsoring body out
of whom two shall be eminent educationists;

(d) one expert of management or information
technology from outside the University, nominated
by the Chancellor;

(e) two persons, nominated by the Government; and

(f) two members of the State Legislative Assembly, to

be elected by the State Legislature.
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The Board of 19. (1)
Management.

(a)
(b)

(©)

The Governing Body shall be the supreme authority
of the University.

The Governing Body shall have the following
powers, namely:-

to provide general superintendence and directions
and to control functioning of the University by
using all such powers as are provided by this
Ordinance or the statutes, ordinances, regulations or
rules made thereunder;

to review the decisions of other authorities of the
University in case they are not in conformity with
the provisions of this Ordinance or the statutes,
ordinances, regulations or rules made thereunder;

to approve the budget and annual report of the
University;

to lay down the policies to be followed by the
University;

to recommend to the sponsoring body about the
voluntary liquidation of the University if a situation
arises when smooth functioning of the University
does not remain possible in spite of all efforts; and
such other powers as may be prescribed by the
statutes.

The Governing Body shall meet at least thrice in a
calendar year.

The quorum for meetings of the Governing Body
shall be five.

The Board of Management shall consist of the
following members, namely:-

the Vice-Chancellor;
two members of the Governing Body, nominated by
the sponsoring body;
three persons, who are not the members of the
Governing Body, nominated by the sponsoring
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Disqualifications.

20.

21.

22.

(d)

2)

3)

4)

&)

(D

2)

3)

4

body; and
three persons from amongst the teachers, nominated
by the sponsoring body.

The Vice-Chancellor shall be the Chairperson of the
Board of Management.

The powers and functions of the Board of
Management shall be such as may be specified by
the statutes.

The Board of Management shall meet at least once
in every two months.

The quorum for meetings of the Board of
Management shall be five.

The Academic Council shall consist of the Vice-
Chancellor and such other members as may be
specified by the statutes.

The Vice-Chancellor shall be the Chairperson of the
Academic Council.

The Academic Council shall be the principal
academic body of the University and shall, subject
to the provisions of this Ordinance and the rules,
statutes and ordinances made thereunder, co-
ordinate and exercise general supervision over the
academic policies of the University.

The quorum for meetings of the Academic Council
shall be such as may be specified by the statutes.

The composition, constitution, powers and functions of
other authorities of the University shall be such as may be
specified by the statutes.

A person shall be disqualified for being a member of any
of the authorities or bodies of the University, if he,-
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The first statutes.

23.

24.

25.

26.

(a) 1s of unsound mind and stands so declared by a
competent court; or

(b)  1s an undischarged insolvent; or

(c) has been convicted of any offence involving moral
turpitude; or

(d) is conducting or engaging himself in private
coaching classes; or

(e) has been punished for indulging in or promoting
unfair practice in the conduct of any examination, in
any form, anywhere.

No act or proceeding of any authority or body of the

University shall be invalid merely by reason of any

vacancy or defect in the constitution thereof.

In case there occurs any casual vacancy in any authority or
body of the University, due to death, resignation or
removal of a member, the same shall be filled, as early as
possible, by the person or body who appoints or nominates
the member whose place become vacant and person
appointed or nominated to a casual vacancy shall be a
member of such authority or body for the residue of the
term for which the person whose place he fills would have
been member.

(1) The authorities or officers of the University may
constitute committees with such terms of reference
as may be necessary for specific tasks to be
performed by such committees.

(2)  The constitution of such committees and their duties
shall be such as may be specified by the statutes.

(1)  Subject to the provisions of this Ordinance, and the
rules made thereunder, the first statutes of the
University may provide for all or any of the
following matters, namely:-
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the constitution, powers and functions of the
authorities and other bodies of the University as
may be constituted from time to time;

the terms and conditions of appointment of the
Vice-Chancellor and his powers and functions;

the manner of appointment and terms and
conditions of service of the Registrar and Chief
Finance and Accounts Officer and their powers and
functions;

the manner of appointment and terms and
conditions of service of the employees and their
powers and functions;

the terms and conditions of service of employees of
the University;

the procedure for arbitration in case of disputes
between employees, students and the University;

the provisions regarding exemption of students from
payment of tuition fee and for awarding to them
scholarships and fellowships;

provisions regarding the policy of admissions,
including regulation of reservation of seats;
provisions regarding fees to be charged from the
students; and

provisions regarding number of seats in different
courses.

The first statutes shall be made by the Government
and published in the Official Gazette and a copy
thereof shall be laid before the State Legislative
Assembly.

Subject to the provisions of this Ordinance and the
rules made thereunder, the subsequent statutes of
the University may provide for all or any of the
following matters, namely:-

creation of new authorities of the University;

accounting policy and financial procedure;
representation of teachers in the authorities of the
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University;

creation of new departments and abolition or
restructuring of existing department;

institution of medals and prizes;

creation of posts and procedure for abolition of
posts;

revision of fees;

alteration of the number of seats in different syllabi;
and

all other matters which under the provisions of this
Ordinance are to be specified by the statutes.

The statutes of the University other than the first
statutes shall be made by the Board of Management
with the approval of the Governing Body.

The Board of Management may, from time to time,
make new or additional statutes or may amend or
repeal the statutes so made in the manner hereinafter
provided in this section:

Provided that Board of Management shall not
make any statute or any amendment of the statute
affecting the status, powers or constitution of any
existing authority of the University until such
authority has been given an opportunity of
expressing an opinion on the proposal and any
opinion so expressed shall be in writing and shall be
considered by the Governing Body.

Every such statute or addition to the statutes or any
amendment or repeal of the statutes shall be subject
to the approval of the Government:

Provided that no statute shall be made by the
Board of Management affecting the discipline of
students and standards of instruction, education and
examination except in consultation with the
Academic Council.
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Subject to the provisions of this Ordinance or the
rules or statutes made thereunder, the Board of
Management may make such first ordinances with
the approval of the Governing Body as it deems
appropriate for the furtherance of the objects of the
University and such ordinances may provide for all
or any of the following matters, namely:-

the admission of students to the University and their
enrolment as such;

the courses of study to be laid down for the degrees,
diplomas and certificates of the University;

the award of the degrees, diplomas, certificates and
other academic distinctions, the minimum
qualifications for the same and the means to be
taken relating to the granting and obtaining of the
same;

the conditions for awarding of fellowships,
scholarships, stipends, medals and prizes;

the conduct of examinations, including the terms of
office and manner of appointment and the duties of
examining bodies, examiners and moderators;

fees to be charged for the various courses,
examinations, degrees and diplomas of the
University;

the conditions of residence of the students in the
hostels of the University;

provision regarding disciplinary action against the
students;

the creation, composition and functions of any other
body which is considered necessary for improving
the academic life of the University;

the manner of co-operation and collaboration with
other Universities and institutions of higher
education; and

all other matters which by this Ordinance or statutes
made thereunder are required to be provided by the
ordinances.

The Board of Management shall either modify the
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(1)
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ordinances incorporating the suggestion of the
Governing Body or give reasons for not
incorporating any of the suggestions made by the
Governing Body and shall return the ordinances
alongwith such reasons, if any, to the Governing
Body and on receipt of the same, the Governing
Body shall consider the comments of the Board of
Management and shall approve the ordinances of
the University with or without such modifications
and then the ordinances, as approved by the
Governing Body shall come into force.

All ordinances other than the first ordinances shall
be made by the Academic Council which after being
approved by the Board of Management shall be
submitted to the Governing Body for its approval.

The Academic Council shall either modify the
ordinances incorporating the suggestions of the
Board of Management and the Governing Body or
give reasons for not incorporating the suggestions,
and shall return the ordinances alongwith such
reasons, if any, the Board of Management and the
Governing Body shall consider the comments of the
Academic Council and shall approve the ordinances
of the University with or without such modification
and then the ordinances, as approved by the
Governing Body shall come into force.

The authorities of the University may, subject to the
prior approval of the Board of Management, make
regulations, consistent with this Ordinance, the
rules, statutes and the ordinances made thereunder,
for the conduct of their own business and of the
committees appointed by them.

Admission in the University shall be made strictly
on the basis of merit.

Merit for admission in the University may be
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Fee structure.

32.
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(1)

determined either on the basis of marks or grade
obtained in the qualifying examination for
admission and achievements in co-curricular and
extra-curricular activities or on the basis of marks or
grade obtained in the entrance test conducted at
State level either by an association of the
Universities conducting similar courses or by any
agency of the State:

Provided that admission in professional and
technical courses shall be made only through
entrance test.

Seats for admission in the University, for the
students belonging to Scheduled Castes, Scheduled
Tribes and Other Backward Classes and
handicapped students, shall be reserved as per the
policy of the State Government.

At least 25% seats for admission to each course
shall be reserved for students who are bonafide
Himachalis.

The University shall seek prior approval of the State
Government for admitting new students in
subsequent years in the existing courses or for
starting new courses which shall be subject to
recommendation of the inspection committee set up
for the purpose. This shall be applicable till the first
batch of final year students are admitted.

The University may, from time to time, prepare and
revise, 1ts fee structure and send i1t to the
Government for its approval and the Government
shall convey the approval within three months from
the receipt of the proposal:

Provided that if the approval of the
Government is not conveyed within three months, it
shall be deemed to have been approved by the
Government:
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Examinations.

33.

2)

(a)

(b)
3)

“4)

Provided further that the fee structure for each
course shall be decided before the issue of
prospectus and shall be reflected in the prospectus:

Provided further that the fee structure shall not
be revised or modified during the academic year.

The fee structure prepared by the University shall be
considered by a committee to be constituted by the
State Government, in the manner as may be
prescribed, which shall submit its recommendations
to the Government after taking into consideration
whether the proposed fee is,-

sufficient for generating-

(1) resources for meeting the recurring
expenditure of the University; and
(11) the savings required for the further
development of the University; and
not unreasonably excessive.

After receipt of the recommendations under sub-
section (2), if the Government is satisfied, it may
approve the fee structure.

The fee structure approved by the Government
under sub-section (3) shall remain valid until next
revision.

At the beginning of each academic session and in any case
not later than 30th of August of every calendar year, the
University shall prepare and publish a semester-wise or
annual, as the case may be, Schedule of Examinations for
each and every course conducted by it and shall strictly
adhere to such Schedule:

Provided that if, for any reason whatsoever,

University is unable to follow this Schedule, it shall, as
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Declaration of 34.
results.
Convocation. 35.

Accreditation of 36.
the University.

soon as practicable, submit a report to the Government
giving the detailed reasons for making a departure from
the published Schedule of Examination. The Government
may, thereon, issue such directions as it may deem fit for
better compliance in future.

Explanation. - ‘Schedule of Examination” means a table
giving details about the time, day and date of the
commencement of each paper which is a part of a Scheme
of Examinations and shall also include the details about
the practical examinations.

(1)  The University shall strive to declare the results of
every examination conducted by it within thirty
days from the last date of the examination for a
particular course and shall in any case declare the
results latest within forty-five days from such date:

Provided that if, for any reason whatsoever,
the University is unable to finally declare the results
of any examination within the period of forty-five
days, it shall submit a report incorporating the
detailed reasons for such delay to the Government.
The Government may, thereon, issue such directions
as it may deem fit for better compliance in future.

(2) No examination or the results of an examination
shall be held invalid only for the reasons that the
University has not followed the Schedule of
Examination as stipulated in section 33 and in this
section.

The convocation of the University shall be held in every
academic year in the manner as may be specified by the
statutes for conferring degrees, diplomas or for any other

purpose.

The University shall obtain accreditation from the
National Council of Assessment and Accreditation
(NAAC), Bangalore, within three years of its

54



University to
follow rules,
regulations,
norms etc. of the
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Annual accounts
and audit.

37.

38.

39.

establishment and inform the Government and such other
regulating bodies which are connected with the courses
taken up by the University about the grade provided by
NAAC to the University and the University shall get
renewed such accreditation at an interval of every five
years thereafter.

Notwithstanding anything contained in this Ordinance, the
University shall be bound to comply with all the rules,
regulations, norms etc. of the regulating bodies and
provide all such facilities and assistance to such bodies as
are required by them to discharge their duties and carry
out their functions.

(1) The annual report of the University shall be
prepared by the Board of Management which shall
include among other matters, the steps taken by
the University towards the fulfilment of its objects
and shall be approved by the Governing Body and
copy of the same shall be submitted to the
sponsoring body.

(2) Copies of the annual report prepared under sub-
section (1) shall also be presented to the
Government.

(1)  The annual accounts including balance sheet of the
University shall be prepared under the directions of
the Board of Management and the annual accounts
shall be audited at least once in every year by the
auditors appointed by the University for this
purpose.

(2) A copy of the annual accounts together with the
audit report shall be submitted to the Governing
Body.

(3) A copy of the annual accounts and audit report
alongwith the observations of the Governing Body
shall be submitted to the sponsoring body.

(4) Copies of annual accounts and balance sheet
prepared under sub-section (1) shall also be
presented to the Government.
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(D

2)

3)

(1)

2)

The advice of the Government, if any, arising out of
the accounts and audit report of the University shall
be placed before the Governing Body and the
Governing Body shall issue such directions, as it
may deem fit and compliance thereof shall be
reported to the Government.

For the purpose of ascertaining the standards of
teaching, examination and research or any other
matter relating to the University, the Government
may, cause an assessment to be made in such
manner as may be prescribed, by such person or
persons as it may deem fit.

The Government shall communicate to the
University its recommendations in regard to the
result of such assessment for corrective action and
the University shall take such corrective measures
as are necessary so as to ensure the compliance of
the recommendations.

If the University fails to comply with the
recommendations made under sub-section (2)
within a reasonable time, the Government may give
such directions as it may deem fit which shall be
binding on the University.

The sponsoring body may dissolve the University
by giving a notice to this effect to the Government,
the employees and the students of the University at
least one year in advance:

Provided that dissolution of the University
shall have effect only after the last batches of
students of the regular courses have completed their
courses and they have been awarded degrees,
diplomas or awards, as the case may be.

On the dissolution of the University all the assets

and liabilities of the University shall vest in the
sponsoring body:
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ey

2)

3)

“4)

Provided that in case the sponsoring body
dissolves the University before twenty five years of
its establishment all the assets of the University
shall vest in the Government free from all
encumbrances.

If it appears to the Government that the University
has contravened any of the provisions of this
Ordinance or the rules, statutes or ordinances made
thereunder or has contravened any of the directions
issued by it under this Ordinance or has ceased to
carry out any of the undertakings given or a
situation of financial mis-management or mal-
administration has arisen in the University, it shall
issue notice requiring the University to show cause
within forty five days as to why an order of its
liquidation should not be made.

If the Government, on receipt of reply of the
University on the notice issued under sub-section
(1), 1s satisfied that there is a prima facie case of
contravening all or any of the provisions of this
Ordinance or the rules, statutes or ordinances made
thereunder or of contravening directions issued by it
under this Ordinance or of ceasing to carry out the
undertaking given or of financial mis-management
or mal-administration, it shall make an order of such
enquiry as it may consider necessary.

The Government shall, for the purpose of any
enquiry under sub-section (2), appoint an inquiry
officer or officers to inquire into any of the
allegations and to make report thereon.

The inquiry officer or officers appointed under sub-
section (3) shall have the same powers as are vested
in a civil court under the Code of Civil Procedure,
1908 while trying a suit in respect of the following
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(a)
(b)

(d)
&)

(6)

(7

matters, namely:-

summoning and enforcing the attendance of any
person and examining him on oath;

requiring the discovery and production of any such
document or any other material as may be
predicable in evidence;

requisitioning any public record from any court or
office; and
any other matter which may be prescribed.

The inquiry officer or officers inquiring under this
Ordinance, shall be deemed to be a civil court for
the purposes of section 195 and Chapter 26 of the
Code of Criminal Procedure, 1973.

On receipt of the enquiry report from the
officer or officers appointed under sub-section(3), if
the Government is satisfied that the University has
contravened all or any of the provisions of this
Ordinance or the rules, statutes, or ordinances made
thereunder or has violated any of the directions
issued by it under this Ordinance or has ceased to
carry out the undertakings given by it or a situation
of  financial  mis-management and  mal-
administration has arisen in the University which
threatens the academic standard of the University, it
shall issue orders for the liquidation of the
University and appoint an administrator.

The administrator appointed under sub-section (6)
shall have all the powers and be subject to all the
duties of the Governing Body and the Board of
Management under this Ordinance and shall
administer the affairs of the University until the last
batch of the students of the regular courses have
completed their courses and they have been
awarded degrees, diplomas or awards, as the case
may be.
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(8)

©)

(1)

2)

()
(b)
3)

After having awarded the degrees, diplomas or
awards, as the case may be, to the last batches of the
students of the regular courses, the administrator
shall make a report to this effect to the Government.

On receipt of the report under sub-section (8), the
Government shall, by notification in the Official
Gazette, issue an order dissolving the University
and from the date of publication of such
notification, the University shall stand dissolved and
all the assets of the University shall vest in the
Government free from all encumbrances from the
date of dissolution.

The Government may, by notification in the Official
Gazette, make rules for carrying out the provisions
of this Ordinance.

Without prejudice to the generality of the foregoing
power, such rules may provide for all or any of the
following matters, namely:-

matter to be prescribed under clause (d) of sub-
section (4) of section 42; and

other matters which are required to be, or may be,
prescribed by rules under this Ordinance.

All the rules made under this Ordinance shall be
laid, as soon as may be after they are so made,
before the State Legislative Assembly, while it is in
session, for a period of not less than ten days which
may be comprised in one session or in two or more
successive sessions and if before the expiry of the
session in which it is so laid or the successive
sessions aforesaid, the Legislative Assembly agrees
in making modification in any of such rules or
agrees that any such rule should not be made, such
rule shall thereafter have effect only in such
modified form or be of no effect, as the case may
be, so, however, that any such modification or
annulment shall be without prejudice to the validity
of anything previously done under that rule.
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difficulties.

A.C. DOGRA
Secretary (Law).

Shimla:
Dated:

2010.

(1)

2)

If any difficulty arises in giving effect to the
provisions of this Ordinance, the Government may,
by order published in the Official Gazette, make
provisions, not inconsistent with the provisions of
this Ordinance, as appear to it to be necessary or
expedient for removing the difficulty:

Provided that no such order shall be
made under this section after the expiry of a period
of two years from the commencement of this
Ordinance.

Every order made under this section shall, as soon

as may be after it is made, be laid before the State
Legislative Assembly.

URMILA SINGH,
Governor,
Himachal Pradesh.

60



H o 918 fawafaenea (ke iR fafgae) s, 2010 & S
SUSH AT Bl AR & WA & A0S 348 (3) & el o=, f&Arere uawr #
gHIRId Ty S & oy urferepd el g |

St g,
ST, fRATe ueer |

AMERT ISguTd <1 s 18 favafaemera(Remaer @ik fafeeE) s,
2010 & SUYHI IAUSH IdIe Bl YR & WAL & 3[Je8q 348 (3) B AL oI,
fEATae o § YIRd fhy S & foy urfersd R feam 2 |

afera (fafe),
ATl UeY WRAK |

61



